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Order dated 743,65

None appears for the applicant nor the

nor there is any formal request for adjourns
ment when the matter was called, :
Mg,S.L.Pattnaik,ld,.Counsel for the ReSpé‘
is present and heard ,

In this O.A. the applicant,Sri Lakhaq,has
prayed for ghe direction to be issuéd to the |
Respondents to rglease the pension and all
éensionary benefits to the applicant withik
a stipulated time and also to pass an order
to release an amount o f Rs,83, 408/~ (Annexure=-
a/6) in favour of the applicant as due and

admissikle to him,at an early date,

I have perused the records placed before
me with the aid and assistance of Ms.S.Lk.Patt
naik,ld.Counsel for the Respondents,

The facts of the case are that 8pé Lakhan's
S/o.ﬂalg‘ﬂate of birth undisputedly is 13.1.42
and was engaged by the Respondents Department
as Casual Labour with effeect from 11,6,93 and
regulariseﬁ wgth effect from 10,3,95 eide ‘
o ffice order on 6,3.95. He was placed in the
scale of pay of Rs, 2610-3540 and his raterfj

basic pay was Rs.3030 @y the date of retire-

ment which took place on 3lel.03,
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ad judication which is accordingly ¢

The Respondents by fhling a detailed counter ‘

(no rejoinder has been filed by the apj plicant)’

has submitted that before his tetirement he

had pensionable service of 9 years including
50 percent of the service he had as casual

service with temporary status. As his to"{:al!.j
length of service fell below 10 years, he was
entitled to only séﬁvice gratuity and DCRG ‘
on account}of which the sanction q:E:;;z. to the
tune of Rs.63, 408/~ was issued by the Sr.,Divi-
sional Finance Manager, South Eastern Railway
on date nil at Annexure-A/6, It has been
su]cmitt;ad by the Respondents that the same
amount has been actually paid to the applicants
In view of the above facts of the case the
second prayer oI:F. the appliéant that the
Respondents should bhe directed to effect the

payment of Rs.63; 408/- to him has already been

complied with,
As he has been accepted service gratuity
and DCRG, the question of considering his

case for payment of syperannuateé pension

does mot arise and accordingly the first pra-

ver made by the applicant is mis-conceived,
Having regard to the above facts of the

case nothing survives in this 0,4, for furthé
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